ngm in, ABADHA 19, 1880 (SAKA) Madhys Prodesh (#.) 13412
wie ook 0w for §, Teb fer tw o Wi g ey ST ey o
o ifefor vy o oft st s qwertie S e e W
ot v & angiT SweT W ag qeae T —

]
Shri Y. B. Chavan: In deference to

the wishes of the House, 1 got in touch
wi{m&rm mmmwuum%m.
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allegation of intimidation and
wrongful detention of Members of
the Assembly Two of the signa-
tories to the defection stated that

s they mgned under duress, In view
of the state of general tension and

STATEMENT RE ABOLITION OF
EXCISE DUTY ON NEWSPRINT abnormality, the Chief Minister

requested the Govermor to con-

Minister ormation sider prorogung the House for
m‘:::nm (n: 'In.f:. M):“‘l the present After ful considera-

tion of the letter of the Chief
should litl-utomtke the following i B o S

cumstances, assessing the reguire-

ments of correct Parliamentary
To give further relief to the news- gesstien, the Assostily A

paper industry the Government have the g g
decided to abolish with immediste int 9'""0; prorogued o

effect the excise duty of Rs 30 per th e
metric tonne on Nepa newsprint and e Parliamentary democracy

the countervaiing duty of a similar
amount on ymported newsprint.
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Mr, Speaker: We have got a long
. DEVELOPMENTS
FATI;:I‘.NT REA. way to go This 12 not the way.
The Minister of Home Affalrs (Shri Mo T wAge Wfgm (v .
Y. B. Chavan): Mr. Speaker, 8ir, Io o g} wq & ww aga for aw
deference to the wishes. .. ﬁiﬂmwmd'ﬁ" m'i{"h
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